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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 817 OF 2024

IN THE MATTER OF:
Raj Kumar .... Applicant
Versus
State of Uttar Pradesh & Ors. .... Respondents
INDEX
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2 Annexure R 4-6
A true copy of the Inspection Report dated
25.09.2024
3 Annexure R/1 (Colly) 7-13
A true copy of Consent to Establish (CTE)
dated 29.06.2013 and Consent to Operate
(CTO) dated 06.10.2022 of M/s Mahadev Brick
Field Unit-2, Village Halalpur, Bagpat.
4 Annexure R/2 (Colly) 14-24
A true copy of initial Consent to Operate (CTO)
dated 31.03.2011 and 07.10.2022 to M/s
Mahadev Brick Field, Village Halalpur, Bagpat
5 Annexure R/3 (Colly) 25-32
A true copy of consent to Establish (CTE) dated
19.12.2011 and Consent to Operate (CTO)
dated 21.09.2023 of M/s Hanuman Brick Field,
Village Halalpur, Bagpat of M/s Hanuman
Brick Field, Village Halalpur, Bagpat
6 Annexure R/4 (Colly) 33-40
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A true copy of consent to Establish (CTE) dt.
31.08.2013 and Consent to Operate (CTO)
dated 21.09.2023 of M/s Hanuman Brick Field,
Village Silana, Bagpat

Respondent
Uttar Pradesh Pollution Control \oard

\‘&

Through

Arit Shukla
Advocate
D-54, Sector- 48, Noida — 201303
Mo. Nos. 9999933220, 9999333220
Email: amit.shukla@lexweb.in

Place: New Delhi
Date: 18.10.2024
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 817 OF 2024

IN THE MATTER OF:

Raj Kumar .... Applicant
Versus

State of Uttar Pradesh & Ors. .... Respondents

REPLY / RESPONSE ON BEHALF OF RESPONDENT UTTAR
PRADESH POLLUTION CONTROL BAORD

MOST RESPECTFULLY SHOWETH:

1.

That the contents of Original Application are denied unless

otherwise expressly admitted.

That this Hon'ble Tribunal has vide its order dated 23.07.2024 has

observed as under:

3. He has further submitted that respondent no. 4 to 7 have been
setup after coming into force of rules of 2012 therefore in terms of
the order of the Tribunal dated 12.10.2023- passed in O.A.
341/2023 in the matter of Vipin Kumar Vs. Uttarakhand Pollution
Control Board & Ors, the siting criteria prescribed in the rules of-
2012 was applicable to them because the law prevailing at the time
of granting them permission would be applicable. He has further
submitted that the ovder of the Tribunal in Vipin Kumar Supra was
subject matter of challenge in Civil Appeal No. 5596 - 5597 of 2024.
But the legal proposition set out in that order has not been
interfered by the Hon'ble Supreme Court while disposing of the civil
appeal vide order dated 29.04.2024.

4. O.A. raises substantial issue relating to compliance of the
environmental norms.

5. Issue notice to the respondents. Applicant is directed to serve the
respondent and file affidavit of service at least one week before the
next date of hearing."
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3. That the Applicant has conducted the inspection of the sites /
Respondent Nos. 4 to 7 and the report of the inspection dated
25.09.2024 is annexed herewith and marked as Annexure R

A true copy of Consent to Establish (CTE) dated 29.06.2013 and
Consent to Operate dated 06.10.2022 to M/s Mahadev Brick Field
Unit-2, Village Halalpur, Bagpat is annexed herewith and marked

as Annexure R/1 (Colly)

A true copy of initial Consent to Operate (CTO) dated 31.03.2011
and 07.10.2022 to M/s Mahadev Brick Field, Village Halalpur,
Bagpat is annexed herewith and marked as Annexure R/2 (Colly)

A true copy of consent to Establish (CTE) dated 19.12.2011 and
Consent to Operate (CTO) dated 21.09.2023 to M/s Hanuman Brick
Field, Village Halalpur, Bagpat of M/s Hanuman Brick Field,
Village Halalpur, Bagpat is annexed herewith and marked as

Annexure R/3 (Colly).

A true copy of consent to Establish (CTE) dt. 31.08.2013 and
Consent to Operate (CTO) dated 21.09.2023 of M/s Hanuman Brick

Field, Village Silana, Bagpat is annexed herewith and marked as

Annexure R/4 (Colly).

Respondent
Uttar Pradesh Pollution Control Board
N

Through \§

Amit Shukla

Advocate

D-54, Sector- 48, Noida — 201303
Mo. Nos. 9999933220, 9999333220
Email: amit.shukla@lexweb.in

Place: New Delhi
Date: 18.10.2024
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121 . ANNEXURE R

Status Report of 04 Brick Kilns mentioned in the order
dt.23.07.2024 passed by Hon’ble NGT in the Original Application
No. 8170f 2024, Raj Kumar V/s State of U.P. & Ors.

Background-

Hon’ble NGT in its Order Dated 23.07.2024 in Original Application No. 817
of 2024, Raj Kumar Vs State of U.P. & Ors., which is regarding violation of
Siting Criteria vide respondent no. 4 to 7 namely M/s Mahadev Brick Field,
Unit-2, Village- Halalpur, Baghpat, M/s Mahadev Brick Field, Village-
Halalpur, Baghpat, M/s Hanuman Brick Field, Village- Halalpur, Baghpat and
M/s Hanuman Brick Field, Village- Silana, Baghpat. Order of the Hon’ble

Tribunal is as below:-

... 3. He has further submitted that respondent no. 4 to 7 have been setup
after coming into force of rules of 2012 therefore in terms of the order of the
Tribunal dated 12.10.2023 passed in O.A. 341/2023 in the matter of Vipin
Kumar Vs. Uttarakhand Pollution Control Board & Ors, the siting criteria
prescribed in the rules of 2012 was applicable to them because the law
prevailing at the time of granting them permission would be applicable. He has
further submitted that the order of the Tribunal in Vipin Kumar Supra was
subject matter of challenge in Civil Appeal No. 5596 — 5597 of 2024. But the
legal proposition set out in that order has not been interfered by the Hon’ble

Supreme Court while disposing of the civil appeal vide order dated 29.04.2024.

4. O.A. raises substantial issue relating to compliance of the environmental

norms.

3. Issue notice to the respondents. Applicant is directed to serve the

respondent and file affidavit of service at least one week before the next date of

»

hearing.
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Inspection of site and observation:-

Alleged Brick kilns are inspected jointly on 25.09.2024 by Mining Inspector,
Baghpat and Assistant Environment Engineer, UPPCB, Meerut. On the basis of

inspection and office record status of the said brick kilns is as below:-

1. M/s Mahadev Brick Field, Unit-2, Village- Halalpur, Baghpat-

During 'inspection unit is found non-operational. It was informed
by representative that brick kiln is not operated since last 03 years. Brick
kilns was established 'in 2013 after obtaining the Consent to Establish
(CTE) dt29.06.2013 from UPPCB. Site of the Brick kiln was reported
conforming to The U. P. Brick Kilns (Siting Criteria for Establishment)
Rules, 2012 in the year 2013. Consent to Operate (CTO) has been issued
to the brick kiln vide order dt.14.01.2015 for the period up to 31.12.2015.
Further latest renewal of CTO has been issued on dt.06.10.2022 having
validity for the period up to 31.07.2025.

. M/s Mahadev Brick Field, Village- Halalpur, Baghpat-

During inspection unit is found non—oper“at'ional due to off season.
Brick kilns was established before 2011. Initial Consent to Operate
(CTO) has been issued to the brick kiln vide order dt.31.03.2011 for the
period up to 31.12.2013. Further latest renewal of CTO has been issued
on dt.07.10.2022 having validity for the period up to 31.07.2027. The
U.P. Brick Kilns (Siting Criteria for Establishment) Rules, 2012 is not
applicable to the said brick kiln.

. M/s Hanuman Brick Field, Village- Halalpur, Baghpat-

During inspection unit is. found non-operational due to off season.
Brick kilns is established in 2011 after obtaining the Consent to
Establishment (CTE) from UPPCB. Consent to Operate (CTO) has been
issued to the brick kiln vide order dt.02.06.2014 for the period up to
31.12.2018. Further latest renewal of CTO has been issued on

& W 2|Page
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dt.21.09.2023 having validity for the period up to 31.07.2028. The U.P.
Brick Kilns (Siting Criteria for Establishment) Rules, 2012 is not
applicable to the said brick kiln.

. M/s Hanuman Brick Field, Village- Silana, Baghpat-

During inspection unit is found non-operational due to off season.
Brick kilns is established in 2013 after obtaining the Consent to
Establishment (CTE) dated 31.08.2013 from UPPCB. Site of the Brick
kiln was reported conforming to The U. P. Brick Kilns (Siting Criteria for
Establishment) Rules, 2012 in the year 2013. Consent to Operate (CTO)
has been issued to the brick kiln vide order dt.24.04.2019 for the period
up to 31.07.2023. Further latest renewal of CTO has been issued on
dt.21.09.2023 having validity for the period up to 31.07.2028.

Findings:-

None of the above mentioned 04 brick kilns are considered as violators.

No any action or proceeding has been initiated or forwarded to the UPPCB,

Head Office and District Administration, Baghpat, against the said brick kilns.

Annexure- As above.

Anuj Kumar, Yoges&g Mishra,

Mining Inspector, Bagpat A.EE., UP.P.C.B., Meerut

3|Page
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! UPPCE

;'_,;\/I,‘-v; Uttar Pradesh Pollution Control Board
‘*g%}h!ag\'&“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831; Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
166073/ UPPCB/Meerut(UPPCBRO)/CTO/both/BAGPAT/2022 Date: 06/10/2022
To,
M/s
MAHADEYV BRICK FIELD 2 KHASRA NO 300
VILLAGE- HALALPUR,BAGHPAT,250617 Application Id-
17994833

A}

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MAHADEYV BRICK FIELD 2 KHASRA NO 300 located at VILLAGE-
HALALPUR,BAGHPAT,250617. subject to the provisions of the Water Act, Air Act and the orders that
may be made further and subject to following terms and conditions :-

1. This CCA MAHADEV BRICK FIELD 2 KHASRA NO 300 granted for the period from 06/10/2022 to
31/07/2025 and valid for manufacturing of following products.

S Product Quantity Unit
No
1 Bricks 20000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1 Septic Tank Septik
Tank/Soakpit
Industrial 0 Septic Tank

(if) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 Domestic-1KLD as per norms
2 Industrial-OKLD
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@) Sewage Treatment and Disposal :- The applicant shall provide cc;mprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details *

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source :
1 Brick Kiln Rice . 01 Particulate | 30 meter from
with husk/bioma : Matter ground level
rectangular | ss/Agricultu
shape(Zig re
Zag refuse/pelle
metho;dolog ts/briquette
y s

Emmission Quality Standards

S No. Stack no - Parameters | Standards
1 01 Particulate Matter 250mg/Nm3

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
. dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day [Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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@) /nit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the -
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. '
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by -
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modity any stipulated condition issued along with CCA, as
may be necessary.

Speciﬁé Conditions:-
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J@Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.

2. This CTO will be subject to the order passed by Hon’ble Supreme Court of India, Delhi in writ petition
no. 18213/2021 NCR Brick Kiln Association Vs. Central Pollution Control Board & Ors. The operation of
brick kiln will be strictly subject to the orders passed in this writ petition time to time.

3. Brick kiln shall comply with directions of Hon’ble National Green Tribunal/Hon’ble Supreme
Court/CPCB/UPPCB issued time to time.

4. Regarding Emmission,Brick kiln shall comply with the emission standard of 250 mg/Nm3 as laid down
by notification dated 22.02.2022 issued by Ministry of Environment, Forest and Climate Change.

5. Brick kiln shall ensure covering of trucks/ vehicles properly during transportation of raw materials/
bricks.

6. Brick kiln must ensure platform of size 4Feet x 6Feet and porthole of minimum 4 inch diameter in size as
per the norms or design laid down by the CPCB for monitoring of emissions.

7. The said Brick Kiln must be operated as per zig-zag setting, rectangular in shape methodology. Mixed .
settling of bricks ‘in kiln is not allowed

8. Regarding Fuel , as per direction no. 65 issued by Commission for Air Quality Management & Adjoining
Areas, Delhi, Brick kiln will ensure use of approved fuel i.e., Biomass/Agriculture refuse and
Pellets/briquettes/PNG etc. as far as possible. In case of non- availability of approved fuel, coal may be used
as per notification dated 22.02.2022 issued by Ministry of Environment, Forest and Climate Change. Brick
kiln shall not use any unauthorized/restricted fuel like rubber/ scrap/tyre/ oily residue/ pet coke/ plastic/
leather cutting etc. in the Manufacturing process.

9. Brick kiln shall deposit amount of environmental compensation; if applicable.

10. Brick kiln shall submit necessary approvalé from other departments i.e., mining, labour, sale tex etc.
before starting operation.

11. Brick kiln shall ensure that the road utilized for transporting raw materials or bricks are paved.

12. Brick kiln shall submit quarterly monitoring report of stack and ambient air quality from a
certified/approved/NABL accredited Laboratory.

13. Brick kiln shall ensure adequate plantation of trees/shrubs and maintain green belt along with proper
system for water sprinkling within its premises.

14. Brick Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition
Waste Management Rules, 2016. :

15. Brick Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment
(Protection) Act, 1986.

16. This consent is valid only for products and quantity mentioned above. Brick kiln shall obtain prior
approval before making any modification in product/process/fuel failing which consent would be deemed
void.

17. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.
18. Compliance report of this consent order must be sent to this office within two months.

19. The applicant shall make an application along with prescribed fee for grant of renewal of consent at least
30 days before the date of expiry of this consent.

20. Any amendments/revisions made by the Board/CPCB/MOEF in the APCS/emission/stack height .
standards shall be applicable to the Brick Kiln from the date of such amendments/revisions.

21. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if applicable. If
the brick kiln fails to submit the revised/extended lease deed one month prior to the expiry of the same, then
the earlier consent fee deposited by the Brick Kiln will stand forfeited and the brick kiln will have to apply
fresh consent along with the requisite consent fee.

22. In case of use of standby DG set, it must be operated as per direction no. 55 issued by CAQM & AA,
Delhi. The link for same is https://caqm.nic.in/WriteReadData/ LINKS/ 5537426406-4577-4794-bb99-
8982¢37356dc.pdf
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: 13
Q‘Brick kiln will be liable to pay outstanding fee if any. ;
24. Notwithstanding anything contained in this conditional letter or consent, the Board hereby reserves the
right and powers under Section 27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and its
amendments thereof and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and its
amendments thereof to review any and/or all the conditions imposed herein above and to make such
variations as deemed fit for the purpose of the Acts by the Board.
e Digitally signed
V%a o
RO;UPPCBMEEREY
Copy e Digitally signed by

L
Vijay
QY ooz
18:07:35 +05'30'

RO,UPPCB,MEERUT



/_—_—'- . admontem . ©on
= Iy ué’ﬂu{wﬁnw |
WOV gige 1C-3/2, TewdRd B, AR, ﬁ'\'a-zsono
sxiwen 129 /favEOAR-S6A1 G o
dar i ﬁmas?’/s,lz/
3 : .
weTen fim wies,
ITO-EHTgT, HE0~-85 1,
THgE-gTIaT |
fawg : (Wﬁmﬂ@ﬁnaw)smﬁwwmm‘tﬂm—uiﬁwfam
imﬁ
HeIed,
SR g @ wed § gun au ANe v A 310111 1 FEeE U
s e 3 91 wdew o T o o wed wERR Ay wen 29 T
(@rg) e/ 20! | &am?f/fs'/// aﬂmﬁmmm%lmm
e L B8] Y18 51 4 qftf 2 ) oiR areffa fear o e R

wwﬁfﬁaw“ﬁ@m&ﬁﬁﬁﬁﬂﬁ@ﬁmwﬁﬁmgﬁﬁmﬁ@m
mﬁmﬁﬂmwm@a%mmmgﬁﬁﬂaw
AT g @ Qo e A o el B SR

2
AT /TG BN T W T s A, oA B | ‘

3, ﬂwmmwmmﬁmgmmmﬁmt ........ W TED d
ot SR T gffed aXl ’

4 mmﬁmmmﬁwmaﬁmmmmmﬂmm
fepa W, WWMaﬁwﬁémﬁmﬁaw¢mm '
ﬁﬁm$wm$mmmﬁﬁwmﬁmﬁﬂmmmm
@mmmmmmmgﬁmml

56 WOR W B, mﬁmmﬁmma}m@

6 _mmmm

aﬁxanrarﬁqmmﬁ mmﬁwaﬁw




10.
11

13.

14.

15,

16.

17.

18.

132 15

_?_
WE e A e A g A ddude @ R ar R Q'Bg:; :?mq ?g;;m f:,
(A Wy + adwe wafhr — adwe 2R w1 @ SR s
S ¥ R s anva g Qu weaf Yo B e B S D |
S BT WU S WA s o g 8q “TEl fpar wrd

mmﬂmfﬁﬁm1977ﬁmhaﬁuﬂmwmqmwﬁammﬁﬂw‘lﬁm
ﬁtﬁaﬁmam%l

mmwmmmmﬁufﬁamm:iaﬁamgﬁﬁaﬂaﬁl
Hz\éﬁaﬁumam%axﬁﬁaamﬁwﬁémzmmmmél

W@ﬁm%,&mﬁm,wﬁemmmmm@mmaﬁmﬁwmﬁ
T I e B Ao Rfe oriad @ o

mﬁmammmﬁme@m,mmawwwmm
2, O R om

ﬁmmmmawﬁﬁﬁé
@ ford amfdya &
T — SWRITIER
qIdTyg
b\
bzvm%r&mm
ik e /argm .............................................. 26 bt M s
gfafefy
1. whvwaﬁm@a—a)wmmﬁmaﬁé ....................................... B ER} T
eﬁmmﬁa@%qﬁﬁal'






]







14

15

16.

18.

20.

136

T QX W9, pRE Suw gl B P N Tear g @ Rafd 7 7w AT @m Ry
SIS A ST GOt @ fan g den ger @ A dpTe a1S @t € 9|

ST Wil g g gw weda aew A @ wRw ¥ Ry 9 ard wAwd P /s
P O FEE § R amv | ) ) g ® Ry v ey / Aw sua 3% awh
SN A vl B S e w8 ae e @ Refd § aeedl/gaE R fafs
SRS & Srwria riad @ s

SWIH $Ma i T SRPRm A g 21(6) B arrta five 7 Ry W 96 S @)

_ smmmmﬁmmw%g'mﬁmwmﬁmmml%m

W SN SR A duw w8 § 30 R s wdm @ aReenfia R o
PRI R Te e T S @ R @ 30 R gl (G A gee @) s f
i |

ﬁém}ﬁﬁa%ﬁﬂmm‘ﬁﬂammwﬁﬁmmmﬁﬁmml

emﬁ%ﬁ&m/mﬁﬁm@mwméﬁﬂmmmm
I T I W A S A v e § i 8, Ser s 86

ﬁ?@%&ﬁ?ﬁ?ﬁﬁ%%%ﬁ%ﬁ&ﬁﬁﬁ%@@ﬂ,m,mm
T SRHETS G @ U o SUarel aRE an |

. T9 gl dRY J sfea & gum mﬁmwamaﬁwmwﬁm

I, FETS, g (FgEV (ERe v g o, 1981 & URT 21(6) ¥ qAT 3HS
TvRE SR 1987 & ST ST aftfa frel /e vt § g R a3 @ R
@W?.ﬁﬁéﬂﬁﬁm%@wﬁﬁma%maﬁma%l

SR e Hgwvl s @ ¥ srerar aifa |

zza—&w



. 137

. 20

] Uttar Pradesh Pollution Control Board
%ﬁgg\% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
166512/UPPCB/Meerut(UPPCBRO)/CTO/both/BAGPAT/2022 Date: 07/10/2022
To,
M/s
MAHADEY BRICK FIELD KHASRA NO 75
VILLAGE- HALALPUR,BAGHPAT,250617 Application Id-
18057715

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MAHADEV BRICK FIELD KHASRA NO 75 located at VILLAGE-
HALALPUR,BAGHPAT,250617. subject to the provisions of the Water Act, Air Act and the orders that
may be made further and subject to following terms and conditions :- \

1. This CCA MAHADEV BRICK FIELD KHASRA NO 75 granted for the period from 07/10/2022 to
31/07/2027 and valid for manufacturing of following products.

S Product Quantity Unit
No
1 Bricks 20000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
Domestic 2 Septic Tank Septik
Tank/Soakpit
Industrial 0 Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as -
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

Standard
das per norms

Parameter
1 Domestic-2KLD
2 Industrial-OKLD
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(ig)Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters » Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source :
1 Brick Kiln Rice 01 Particulate | 30 meter from
with husk/bioma Matter ground level
rectangular | ss/Agricultu
shape(Zig re
Zag refuse/pelle
metho;jolog ts/briquette
y s

Emmission Quality Standards

!

S No. Stack no . Parameters ; Standards
1 01 Particulate Matter 250mg/Nm3

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately :

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day “Night Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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6 @nit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. ,

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-
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l‘his CTO will be effective once the closure order dated 15.07.2021 is revoked by Head Office, UPPCB,
Lucknow. :
2. This CTO will be subject to the order passed by Hon’ble Supreme Court of India, Delhi in writ petition
no. 18213/2021 NCR Brick Kiln Association Vs. Central Pollution Control Board & Ors. The operation of
brick kiln will be strictly subject to the orders passed in this writ petition time to time.
3. Brick kiln shall comply with directions of Hon’ble National Green Tribunal/Hon’ble Supreme
Court/CPCB/UPPCB issued time to time.
4. Regarding Emmission,Brick kiln shall comply with the emission standard of 250 mg/Nm3 as laid down
by notification dated 22.02.2022 issued by Ministry of Environment, Forest and Climate Change.
5. Brick kiln shall ensure covering of trucks/ vehicles properly during transportation of raw materials/
bricks.
6. Brick kiln must ensure platform of size 4Feet x 6Feet and porthole of minimum 4 inch diameter in size as
per the norms or design laid down by the CPCB for monitoring of emissions.
7. The said Brick Kiln must be operated as per zig-zag setting, rectangular in shape methodology. Mixed
settling of bricks in kiln is not allowed
8. Regarding Fuel , as per direction no. 65 issued by Commission for Air Quality Management & Adjoining
Areas, Delhi, Brick kiln will ensure use of approved fuel i.e., Biomass/Agriculture refuse and
Pellets/briquettes/PNG etc. as far as possible. In case of non- availability of approved fuel, coal may be used
as per notification dated 22.02.2022 issued by Ministry of Environment, Forest and Climate Change. Brick
kiln shall not use any unauthorized/restricted fuel like rubber/ scrap/tyre/ oily residue/ pet coke/ plastic/
leather cutting etc. in the Manufacturing process.
9. Brick kiln shall deposit amount of environmental compensation; if applicable.
10. Brick kiln shall submit necessary approvals from other departments i.e., mining, labour, sale tex etc.
before starting operation.
11. Brick kiln shall ensure that the road utilized for transporting raw materials or bricks are paved.
12. Brick kiln shall submit quarterly monitoring report of stack and ambient air quality from a
certified/approved/NABL accredited Laboratory.
13. Brick kiln shall ensure adequate plantation of trees/shrubs and maintain green belt along with proper
system for water sprinkling within its premises.
14. Brick Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition
Waste Management Rules, 2016.
15. Brick Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment
(Protection) Act, 1986.
16. This consent is valid only for products and quantity mentioned above. Brick kiln shall obtain prior
approval before making any modification in product/process/fuel failing which consent would be deemed
void.
17. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.
18. Compliance report of this consent order must be sent to this office within two months.
19. The applicant shall make an application along with prescribed fee for grant of renewal of consent at least
30 days before the date of expiry of this consent.
20. Any amendments/revisions made by the Board/ CPCB/MOEF in the APCS/emission/stack height
standards shall be applicable to the Brick Kiln from the date of such amendments/revisions.
21. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if applicable. If
the brick kiln fails to submit the revised/extended lease deed one month prior to the expiry of the same, then
the earlier consent fee deposited by the Brick Kiln will stand forfeited and the brick kiln will have to apply
fresh consent along with the requisite consent fee.
22. In case of use of standby DG set, it must be operated as per direction no. 55 issued by CAQM & AA,
Delhi. The link for same is https://caqm.nic.in/WriteReadData/ LINKS/ 5537426406-4577-4794-bb99-



8‘2037356dc.pdf

23. Brick kiln will be liable to pay outstanding fee if any.

24. Notwithstanding anything contained in this conditional letter or consent, the Board hereby reserves the
right and powers under Section 27(2) of the Water (Prevention & Centrol of Pollution) Act, 1974 and its
amendments thereof and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and its
amendments thereof to review any and/or all the conditions imposed herein above and to make such

variations as deemed fit for the purpose of the Acts by the Board
Digitally signed

Vijay:
J a y Date: 2022.10.07
19:08:38 +05'30"
RO,UFPCB,MEERUT

Copy to:
Digitally signed

LN J
V by Vijay
U a y Date: 2022.10.07
19:08:54 +05'30'

RO,UPPCB,MEERUT
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:@-\/v;;’ Uttar Pradesh Pollution Control Board
‘,»%"I&\‘” Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

192285/UPPCB/Meerut(UPPCBRO)/CTO/both/BAGHPAT/2023
To,
M/s
MS HANUMAAN BRICK FIELD
Village - Halalpur , Tehsil - Baraut Dist - Baghpat, BAGHPAT,250617

Date: 21/09/2023

Application Id-
22650710

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS HANUMAAN BRICK FIELD located at Village - Halalpur , Tehsil -
Baraut Dist - Baghpat, BAGHPAT,250617. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-

1. This CCA MS HANUMAAN BRICK FIELD granted for the period from 21/09/2023 to 31/07/2028 and
valid for manufacturing of following products.

S  |Product Quantity Unit
No
1 Bricks 20000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :- :

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2 Septic Tank Septik
Tank/Soakpit
Industrial 0 Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable.to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be




145

di.atched immediately. .
(v) The treated sewage shall be reused in gardening as far as p0531b1e The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source :
1 Brick Kiln Rice 01 Particulate | 30 meter from
with husk/bioma Matter ground level
rectangular | ss/Agricultu
shape(Zig re
Zag refuse/pelle
metho;:lolog ts/briquette
y s

Emmission Quality Standards

S No. Stack no Parameters Standards
1 01 Particulate Matter 250mg/Nm3

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately -

(i1) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day [Night| Day [Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 35 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7@ compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failin‘g which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point. | |
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or ahy change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.

2. This CTO will be subject to the order passed by Hon’ble Supreme Court of India, Delhi in writ petition
no. 18213/2021 NCR Brick Kiln Association Vs. Central Pollution Control Board & Ors. The operation of
brick kiln will be strictly subject to the orders passed in this writ petition time to time.
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3 @rick kiln shall comply with directions of Hon’ble National Green Tribunal/Hon’ble Supreme
Court/CPCB/UPPCB issued time to time.

4. Regarding Emmission,Brick kiln shall comply with the emission standard of 250 mg/Nm3 as laid down
by notification dated 22.02.2022 issued by Ministry of Environment, Forest and Climate Change.

5. Brick kiln shall ensure covering of trucks/ vehicles properly during transportation of raw materials/
bricks.

6. Brick kiln must ensure platform of size 4Feet x 6Feet and porthole of minimum 4 inch diameter in size as
per the norms or design laid down by the CPCB for monitoring of emissions.

7. The said Brick Kiln must be operated as per zig-zag setting, rectangular in shape methodology. Mixed
settling of bricks in kiln is not allowed

8. Regarding Fuel , as per direction no. 65 issued by Commission for Air Quality Management & Adjoining
Areas, Delhi, Brick kiln will ensure use of approved fuel i.e., Biomass/Agriculture refuse and
Pellets/briquettes/PNG etc. as far as possible. In case of non- availability of approved fuel, coal may be used
as per notification dated 22.02.2022 issued by Ministry of Environment, Forest and Climate Change. Brick .
kiln shall not use any unauthorized/restricted fuel like rubber/ scrap/tyre/ oily residue/ pet coke/ plastic/
leather cutting etc. in the Manufacturing process.

9. Brick kiln shall deposit amount of environmental compensation; if applicable.

10. Brick kiln shall submit necessary approvals from other departménts i.e., mining, labour, sale tex etc.
before starting operation. :

11. Brick kiln shall ensure that the road utilized for transporting raw materials or bricks are paved.

12. Brick kiln shall submit quarterly monitoring report of stack and ambient air quality from a
certified/approved/NABL accredited Laboratory.

13. Brick kiln shall ensure adequate plantation of trees/shrubs and maintain green belt along with proper
system for water sprinkling within its premises.

14. Brick Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition
Waste Management Rules, 2016.

15. Brick Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment
(Protection) Act, 1986. ’
16. This consent is valid only for products and quantity mentioned above. Brick kiln shall obtain prior
approval before making any modification in product/process/fuel failing which consent would be deemed
void.

17. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.
18. Compliance report of this consent order must be sent to this office within two months.

19. The applicant shall make an application along with prescribed fee for grant of renewal of consent at least
30 days before the date of expiry of this consent.

20. Any amendments/revisions made by the Board/CPCB/MOEF in the APCS/emission/stack height
standards shall be applicable to the Brick Kiln from the date of such amendments/revisions.

21. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if applicable. If
the brick kiln fails to submit the revised/extended lease deed one month prior to the expiry of the same, then
the earlier consent fee deposited by the Brick Kiln will stand forfeited and the brick kiln will have to apply
fresh consent along with the requisite consent fee. :
22. In case of use of standby DG set, it must be operated as per direction no. 73 issued by CAQM & AA,
Delhi. The link for same is https:// https://cagm.nic.in/WriteReadData/LINKS/73efc2ebf5-b9a7-4330-8e82-
6eb3710£0343.pdf

23. Brick kiln will be liable to pay outstanding fee if any.

24. Notwithstanding anything contained in this conditional letter or consent, the Board hereby reserves the
right and powers under Section 27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and its
amendments thereof and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and its
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ai@ndments thereof to review any and/or all the conditions imposed herein above and to make such
variations as deemed fit for the purpose of the Acts by the Board.
25. Brick Kiln shall ensure internal roads must be paved and transportation of materials will be done in

covered vehicle. Bhuvan Digitally signed
by Bhuvan

. P ra ka S h Prakash Yadav
Date: 2023.09.21

ROLBY B MFERUT

Copy to: Bhuvan  Digitallysigned by

Bhuvan Prakash

Prakash  vadav
Date: 2023.09.21
Yadav 11:57:56 +05'30"

RO, UPPCB,MEERUT
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!FPCE

N Uttar Pradesh Pollution Control Board
"“:\3!:%’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
192282/UPPCB/Meerut(UPPCBRO)/CTO/both/BAGHPAT/2023 ' Date: 21/09/2023
To,
M/s
MS HANUMAAN BRICK FIELD
Village - Silana , Tehsil - Baraut , Dist - Baghpat, BAGHPAT,250617 Appli;azté(;lgl 7151’;

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS HANUMAAN BRICK FIELD located at Village - Silana , Tehsil - Baraut

, Dist - Baghpat, BAGHPAT,250617. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :- *

1. This CCA MS HANUMAAN BRICK FIELD granted for the period from 21/09/2023 to 31/07/2028 and
valid for manufacturing of following products.

S Product Quantity Unit
No
1 Bricks 20000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2 ‘ Septic Tank Septik
Tank/Soakpit
Industrial 0 Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the follov;'ing general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
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di'atched immediately. '

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Parameters

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution 3 Device Stack
Source
1 Brick Kiln Rice 01 Particulate | 30 meter from
with husk/bioma Matter ground level
rectangular | ss/Agricultu
shape(Zig re -
Zag refuse/pelle
methodolog| ts/briquette
y) S
Emmission Quality Standards
S No. Stack no Parameters Standards
1 01 Particulate Matter 250mg/Nm3

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately .

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day |Night Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 S5 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Aﬁblicable -

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7.@ compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. -

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. ; :

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary. v

Specific Conditions:-

1. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.

2. This CTO will be subject to the order passed by Hon’ble Supreme Court of India, Delhi in writ petition
no. 18213/2021 NCR Brick Kiln Association Vs. Central Pollution Control Board & Ors. The operation of
brick kiln will be strictly subject to the orders passed in this writ petition time to time.
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: 3 @rick kiln shall comply with directions of Hon’ble National Green Tribunal/Hon’ble Supreme
Court/CPCB/UPPCB issued time to time. : e

4. Regarding Emmission,Brick kiln shall comply with the emission standard of 250 mg/Nm3 as laid down
by notification dated 22.02.2022 issued by Ministry of Environment, Forest and Climate Change.

5. Brick kiln shall ensure covering of trucks/ vehicles properly during transportation of raw materials/
bricks.

6. Brick kiln must ensure platform of size 4Feet x 6Feet and porthole of minimum 4 inch diameter in size as
per the norms or design laid down by the CPCB for monitoring of emissions.

7. The said Brick Kiln must be operated as per zig-zag setting, rectangular in shape methodology. Mixed
settling of bricks in kiln is not allowed : ’

8. Regarding Fuel , as per direction no. 65 issued by Commission for Air Quality Management & Adjoining
Areas, Delhi, Brick kiln will ensure use of approved fuel i.e., Biomass/Agriculture refuse and -
Pellets/briquettes/PNG etc. as far as possible. In case of non- availability of approved fuel, coal may be used
as per notification dated 22.02.2022 issued by Ministry of Environment, Forest and Climate Change. Brick
kiln shall not use any unauthorized/restricted fuel like rubber/ scrap/tyre/ oily residue/ pet coke/ plastic/
leather cutting etc. in the Manufacturing process. .

9. Brick kiln shall deposit amount of environmental compensation; if applicable.

10. Brick kiln shall submit necessary approvals from other departments i.e., mining, labour, sale tex etc.
before starting operation.

11. Brick kiln shall ensure that the road utilized for transporting raw materials or bricks are paved.

12. Brick kiln shall submit quarterly monitoring report of stack and ambient air quality from a
certified/approved/NABL accredited Laboratory.

13. Brick kiln shall ensure adequate plantation of trees/shrubs and maintain green belt along with proper
system for water sprinkling within its premises.

14. Brick Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition
Waste Management Rules, 2016. '
15. Brick Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment
(Protection) Act, 1986.

16. This consent is valid only for products and quantity mentioned.above. Brick kiln shall obtain prior
approval before making any modification in product/process/fuel failing which consent would be deemed
void.

17. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.
18. Compliance report of this consent order must be sent to this office within two months.

19. The applicant shall make an application along with prescribed fee for grant of renewal of consent at least
30 days before the date of expiry of this consent.

20. Any amendments/revisions made by the Board/CPCB/MOEF in the APCS/emission/stack height
standards shall be applicable to the Brick Kiln from the date of such amendments/revisions.

21. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if applicable. If
the brick kiln fails to submit the revised/extended lease deed one month prior to the expiry of the same, then .
the earlier consent fee deposited by the Brick Kiln will stand forfeited and the brick kiln will have to apply
fresh consent along with the requisite consent fee.

22. In case of use of standby DG set, it must be operated as per direction no. 73 issued by CAQM & AA,
Delhi. The link for same is https:// https://caqm.nic.‘in/WriteReadData]LINKS/73echebe-b9a7-4330-8e82-
6eb3710f0343.pdf

23. Brick kiln will be liable to pay outstanding fee if any.

24. Notwithstanding anything contained in this conditional letter or consent, the Board hereby reserves the
right and powers under Section 27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and its
amendments thereof and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and its
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> ai@ndments thereof to review any and/or all the conditions imposed herein above and to make such
variations as deemed fit for the purpose of the Acts by the Board.
25. Brick Kiln shall ensure internal roads must be paved and transportation of materials will be done in

covered vehicle.

Bhuvan Digitally signed
by Bhuvan

Prakash  Pprakash Yaday
Date: 2023.09.21
Yadav 12:01:01 +05'30"

RO,UFPCB,MEERUT

Copy to: B h uvan Digitally signed
; by Bhuvan

P ra ka S h Prakash Yadav
Date: 2023.09.21

Yad aVv 12:01:08 +05'30'
RO, UFPPCB,MEERUT



& fverT LIFE - wafawer & R shaw deft \" LiFE
,,‘M‘ 7 {Lifestyle For Environment ) w Lifestyle for
R 2 STAHEWTAT T 9390 Environment

o TISEAT — AT § AT T £ TgAT 2 A9 AT Trrar giafe w5t

o HEET W -UFA ITAN TATSH ICUE SH F9, qeqL, F00, &, TAaeq arfg #7 I9d0T 7 27 ud
AT AT fAFET ST FRISH/TH H A 21 T FEead T 7 qrafiear & sy |

I 375 Mfera = 219 (WATiees) F=7 1 IcAsi G131 AT qhal &

o THF HIATEAT (AHAT THIAHT) FT GGHT FAT=IT a9 2030 T5F ST 14 917 FU2 597 ¥
AT a9 39w FT "wHaT g | AT /A9 T F O 7, ¥ et daree /v 98y L2

. mﬁwﬁﬂlﬁwﬁ?mﬂﬁvwﬁerqwlmmﬁﬁm%qﬁmé-
I FATEHAT AT 3 | AT E-SameiaT Thrs & aquanil sofaes / Sereias Soms 3T 3T T &
0.75 faferae = @ £ 1 gr=wor Bar s war & vd Sa=y & Ao watawofir gorars &
FHAT ST TFAT ;

o ATET WA WAT - HIA % FAT ATHT AT8qd H I AT AF97+aT 2 - 78 ff 77 AR =77 2
T g & forg fer ST 76T FY, ogar qvd 2 91 F 09 & = F S8 AT ToA04w
AESTE TiEgT a7 B

o HYE FT U FH H FH STH ATTAY FT IS v AT 0T SATH R FF

o  TTARIT O HrEr AT AT T AT At e afvr e At dearet £ gerar & awe #
Ao 7o o TEATE ST HEAT 2 | FE ATTAR IS ST /vl # Fanee (e Fee) w9 F 15
AT T AT T T2 E I TATAT ST THaAT 2

o AT T - IUITH A AT ATAT T ITANT & G1t £ =9 7 30 - 40% T F9 a7 7 el 21 0
SUANT § T Z 9% T91 H 4% 7@ 777 F 9 g et qrelt a=mar s wwar 2

o STF ATEAT FIHT 97 FT/F2T F 294 48 T4 A7 22.5 AR kWh 7% w1t 7 7= 2
qFAT 5

o TR qed & F 9 CFL F1 3T et #7 maa # ward) #+ft oy § | 3w # 9 2
ATt SoeReont i1 &7 Y | Ferv 2 e suwoolt & Sudhr i urafieer ¥

mmmwwﬁmﬁﬁrﬁwaﬁammw gafaicr garsr i qatacr &
v g IR § |



